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NAME OF THE PARTIES Reliance Comrtelcial Finance Ltd

Gupta Corporation F/t. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016
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On the Application filed by the Committee of Creditors of the Corporate

Debtor company for appointment of Resolution Pro(essional namely Mr. Ramesh

Saraogi, (Reg. No. IBBI/1PA-002/IP-N00090/2017-18n0234), the name of the

Insolvency Resolution Professional is hereby referred to IBBI for recommendation

of the name of the Insolvency Resolution Professional proposed by the Committee

of Creditors.

List this matter on 24.11.2017 for appointment of the Resolution professional.

Until such time the lnterim Resolution Professional is hereby directed to continue

until further order.
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